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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
P. C. SETHI) : (a) to (c). The requisite
information regarding the film distri-
butors who pay income-tax ranging from
Rs. fifty thousands to one lakh can be
collected only by a scrutiny of large
number of assessment records which will
involve considerable time and labour.
If, however, the Honourable Member
desires information about amy particular
Film Distributor(s), the same will be
duly furnished.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDIA'S REPORTED OFFER TO HELP AFGHANI-

STAN IN BUILDING A HIGHWAY THROUGH

IRAN PROVIDING AN OUTLET TO ARABIAN
Sea

st WA A @ (feelt A2x) - #
yfgeradta &% Ag & faefpfaa
faum # e F3foF F10 w0 F7 7T
femmar g ok frags sw@ig 5 g
Iy T uF T R

“orpTfTETT ¥ 9 AT aF S
#fag i ¥ ¥ 29T wF TeUy
&1 faw F § WAF g AT

T ggEmEr  &r dwww”
THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH):
Afghanistan has developed a modern road

network  connecting Kabul with other
important cities in  Afghanistan as well
as with  Pakistan and Soviet Union.

Urgent attention is now being given to
the construction of a road from Kandhar
to the Iranian border near Zahidan con-
necting it to the Zahidan-Bandar Abbas
road in Iran. Construction of this road
will not only provide Afghanistan with
an additional access to sea but will also
greatly assist in  developing the economy
of the region to be traversed by the road,
particularly in the exploitation of the
mineral wealth of this area. As this will
be a shorter route to the sea, the opening
of a road from Kandhar to Bandar
Abbas, will result in savings on time and
cost in  the transport of goods exported
from and imported into Afghanistan
especially to and from West-ward destina-
tions.
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During the First Ministerial Meeting
of the Joint Indo-Afghan Commission
on  Economic, Trade and Technical
Cooperation held in New Delhi from 16th
to 18th March, 1970, the Afghan side
had referred to the importance Afghanistan
attached to the Kandhar-Zahidan road and
had expressed the hope that Indian side
would extend cooperation in the imple-
mentation of this project. The Indian
side had fully appreciated the importance
of this road and expressed willingness
to depute a team of Indian experts to
examine, in consultation with Afghan
experts and others, various issues com.
nected with the implementation of thig
important project. A team of Indian ex.
perts will go to  Afghanistan in due course |
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MR. DEPUTY SPEAKER: Now,
Papers to be laid on the Table.

SHRI 5. M. BANERJEE (Kanpur) :
Sir, I want to raise a point (Interruption)
I am submitting only one thing. Today,
in the newspapers—
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SEVERAL HON. MEMBERS rpse—
MR. DEPUTY-SPEAKER : What

is it that you want to say, Mr. Banerjee?

SHRI S. M. BANERJEE: Sir, I only
want to invite your attention to the edi-
torial of the Statesman today, where it is
said that two judges of the Supreme Court
against whom there was a move for im-
peachment, have offered to resign or
retire.  (Interruption) I want to know only
one thing : whether the Chiefl Justice
has written to this effect to the Govern-
ment. (Interruption).

SEVERAL HON. MEMBERS

SHRI KANWAR LAL GUPTA: Itis
a serious move against the Supreme Court
judges. We want to oppose it. This is
mysterious move by Shri  Banerjee against
the Supreme Court judges. We want to
oppose it. (Iaterruptions).

MR. DEPUTY-SPEAKER: If all of
youspeak at once, whatcanI do?

SHRI SHEO NARAIN (Basti): It must
be expunged.

SHRI PILLOO MODY (Godhra):
I would like you to look at the same clock
which you did earlier and adjourn the
House for lunch.

rose—

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Many hon.
Members, on the pretext of raising point
of order, suddenly get up and raise
so many other points. It is expected that
they do not refer to any controversial issues,

st wAT AW AW ;LA AW A
FE ¥ ofvw ¥ faas oF &
swrTEr g1 F sm oyey  fafasfie

FTATIAE FEIT I WE | AT
vE AW g TH AT FWTO AR
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fg (Tga) @ wmEw-
Fhe #1e ¥ -

SHRI YOGENDRA SHARMA (Begu-
sarai): The question is whether the Govern-
ment has declined the offer of the
Supreme Court judges to resign. We do no
wau,‘:t to discuss the conduct of the judges.

(Interruption)
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SEVERAL HON. _MEM:BER‘E rose—

MR. DEPUTY-SPEAKER: Nothing
will be taken dowa. (Inferruptions) **

Mr. Banerjee, 1 appeal to you to
kindly desist; nothing is being taken down.

Now, papers to be laid on the Table.

PAPERS LAID ON THE TABLE

CopeE ror BroADcasT oNn AR
BY INDIVIDUALS

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) On behalfl
of Shri  Satya Narain Sinha, I beg to
lay on the Table a copy of the Code for
broadcasts on All India Radio by indivi-
duals (Hindi version). [Placed in Library.
See No. LT -3091/70.]

PeTrorErM  Propucts  (MaINTENANCE
of PropucTiox) ORDER

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) :
I beg tolay on the Table a copy of
Petroleum  Products (Maintenance of
Production) Order, 1970, published in
Notification No. 8. O. 1100 in Gazette
of India, dated the 18th March, 1970,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed
in Library. See No. LT -3092/70.]

Drucs anp CosmeTics (FIRST AMEND-
MENT) RuLes

SHRI D. R. CHAVAN: On behalf of
ShriB. S. Murthy, I beg to lay on the
Table a copy of the Drugs and Cosmetics
(First Amendment) Rules, 1970, published
in Notification No. S. O. 642 in Gazette of
India, dated the 215t February, 1970, under
section 38 of the Drugs and Cosmetics
Act, 1940. [Placed in Library. See No.
LT-3093/70.]

AssaMm REORGANISATION (MEGHALAYA)
DistrisuTion oF REvEnves ORDER,
1970 anp NotiFicaTions Unper
CustoMs Act, 1962, ETC.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI  RAGHU
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RAMAIAH) : On behalf of ShriP. C.
Sethi I beg to lay on the Table—

(1) A copy of the Assam  Reorganisa-
tion (Meghalaya) Distribution of
Revenues Order, 1970 (Hindi and
English versions) published in Noti-
fication No. C. S. R. 585 in Gazette
of India, dated the 2nd April, 1970,
under sub-section (2) of section 56
of the Assam Reorganisation (Megha-
laya) Act, 1969. (Placedin Library.
See No. LT -3094/70.)

(2) A copy of Notification No. G.S.R.
489 (Hindi and English versions)
published in Gazette of India, dated
the 1gth March, 1970, under sectinn
159 of the Customs Act, 1962, to-
gether with an  explanatory memo-
randum. [Placed in  Library. See
Na. LT-3095/70.)

(3) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs
Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944 :—

(i) The Customs and Central Excise
Duties Export Drawback (General)
Twelfth  Amendment Rules
1970,  published in Notification
No. G. S. R. 441 in Gazette of
India, dated the 14th March
1970.

(ii) The Customs and Central Excise

Duties Export Drawback (General)

Thirteenth Amendment Rules
1970, published in  Notification
No. G. S. R. 487 in Gazette of

India, dated the z1st March.
[Placed in Library.  See No.
3096/70.]

(4) A copy of the Tax Credit Certificate
(Equity Shares) (Amendment) Scheme
1970 (Hindi and English versions),
published in Notification No. G.5.R.
492 in Gazette of India, dated tae
215t March, 1970, under sub-section
(4) ofsection 280ZE of the Income-tax
Act, 1961. [Placed in Library. See
No. LT-3097/70.]
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(5) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise Rules,
1944 1—

(i) G. 5. R. 488 published in Gazette
of India, dated the 215t March
1970 together with an explanatory
memorandum.

** Not recorded.



